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stating that temporary' employees be­
longing to Scheduled Castes who were 
4?ecruited upto the 31st of December 
1947 to the Secretariat or Attached 
Offices of the Government of India and 
who were educationally qualified lor 
the posts held by them, should be eligi­
ble for confirmation upto a maximum 
of 12| per cent, of the vacancies for 
direct recruitment in the grades in 
which they were employed provided 
they had rendered at least three years* 
service and their service was consider­
ed satisfactory by the Ministry con- 
•cemed.

(b) This order did not apply to the 
<iOvernment of India Presses or to any 
other subordinate office of the Central 
Crovemment.

(c) 38 Assistants and 218 Clerks have 
been appointed to permanent posts 
under this order. Most of them have 
already been confirmed but in some 
prases actual conilrmation awaits satis­
factory completion of probation or 
passing the required Typing test.
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The Minister of H w e Aft&h% and 
States (Dr. Katju): (a) to (c). Apart 
from one visitor last year and one this 
year, who were allowed to visit the 
Btate on special grounds, no Pakistan 
national has been allowed to visit or 
^ttle in the State, Fifty-two Kash­
miris who were in Pakistan were al­
lowed to return and settle in the Stale 
In 1952; the number of such persona 
this year i« 7.

National Sampus Suxvby DutBcroaAn

81. Shri H. N. Mukerjee: (a) Will 
the Minister of Finance be pleased to 
state the number of people employed, 
officers as well aii others separately in 
the National Sample Survey Directo­
rate of the Ministry?

rb) What are their different scales, 
of pay and other emoluments?

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) and (b). A statement 
giving the required information is laid 
on the Table of the House. [See Ap* 
pendix I, annexure No. 54.]

In addition to their pay in the scale 
shown in the statement, the staff em­
ployed are entitled to draw dearness, 
house rent, and other allowances as 
admissible from time to time und^ 
the Government of India rules.

L e w  o f  E st a t e  D u t y

82. Shri H. N. Mukerjee: (a) WUI
the Minister of Finance be pleased to 
state what provision has been made lor 
additional staff in connection with the 
proposed levy of Estate Duty?

(b) Have the posts been filled up, 
and if so, *how many have been filled 
up in the officerŝ  and other cadres?

(c) What are their scales of pay and 
other emoluments?

The Deputy MlnUter of Finance (Shri
M. C. Shah): (a) A sunrt of Rs. 4,42,­
200/- has boon provided in thi.s ĵ ear’s 
budget for additional stafT in connec- 
lion with the proposed levy of Estate 
Duty.

(b) and (c). A statement is laid dosm 
on the T^ble of the House. [See Af^ 
pendix I, annexure No. 56.]

T e r r it o r ia l  a n d  P otrriC A L  P e n sio n s

83. Shri H. N. Mukerjee: (a) WUl 
the Minister of Finance be pleased to 
state how many people arc on the lift 
of Territorial and Political Pensions So 
India?

(b) Do Government propose to place 
on the Table of the House a states 
ment showing the names, nationalltj. 
scales of pensions etc. of these TcM- 
torial and Political Penslon-holderir




